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Inquiries in respect of Delhi 
University

2518 SHRI SHIV SAMPATI RAM

SHRj DILIP
J CHAKRAVARTY
SHRI AMAR ROY 

PRADHAN

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state

(a) whether the Prime Mimstei has 
since completed the inquiries m rcs- 
pect of the Delhi University and

(b) if so, the conclusions arrived at 
and the action taken or proposed to 
be taken in the matter to improve the 
situation’

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR PRATAP CHANDRA CHUN- 
DER) (a) The preliminary enquiry 
by th& Prime Minister into the com
plaints regarding the administration 
of the Delhi University has not yet 
been completed

(b) Does not arise
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Seniority ot Grade 'A Employees in
e w e

2*519 SHRI R L KUREEL Will 
the Mimstei of AGRICULTURE AND 
IRRIGATION bo pleased to state

(a) whetl ci the Delhi High Court 
had lecentlv struck down the semo 
nty lule followed in the Cential 
Watei Commission foi Giade A em
ployees and issued directives to revise 
the said semonty lists tnsed on pnnci- 
plc lairl down bv the Mmistiy of 
Home Affaiis

(1>) whfthti the Mimstr> Ins imolo 
ntnttd thi jurt/ ement and

(c) if not, when the judgement will 
be implemented’

THE MINISTER OF AGRICUI 
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA) (a) 
Yes Sir In then judgement dated 
the 19th Aut ust 1977, on a Writ Peti 
tion (No 1214 of 1970) filed by cer
tain peimancnt Assistant Dncctors of 
the Ccnlidl Water Commission th< 
Ddhi Hiph Couit duected that semo 
nty of these officers should bt rcdt 
t rnuntd on the basis of principles 
of cmout> lud down by the Ministr 
of Home Affairs on the 22nd Decem
ber 1959.

(b) and (c) The Government 
have not vet taken a view whether an
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appeal should be filed against the
above judgement in the Supreme
Court. However, the Delhi High Court
judgement will bE:' implemented in
accordance with the requirements of
law.

R~instatement of Delhi School Teach-
'!ifrs suspended during Emergency

Period

.2520. SHRI UGRASEN: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be plea-
sed to state:

(a) how many teachers were sus-
pended by the Delhi Administration
during Emergency period after 25th
June" 1975;
':'
(b) how many of them have since

been reinstated by the Delhi Adminis-
tration without initiating any discip-
linary action against them;

,(c) how many teachers in Delhi
were transferred during Emergency
for their non-participation activity in
family planning programme;

. (d) how many teachers' salary was
withheld by the Delhi Administration
for not getting themselves sterilised;
and

(e) what action has been taken by
the Delhi Administration against the
officers responsible for harassment of
innocent teachers in Delhi during
Emergency?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKA-
TAKI): According to the information
received from the Delhi Administra-
tion the requisite information is as
under:

(a) 116.

(b) 116.

(c) 39.

(d) 37.

(e) The alleged excesses commit-
ted in the Union Territory of Delhi
during Emergency are pending en-
quiry before the Shah Commission.
Action, if any, against officers who
may be found responsible for the
alleged excesses would depend upon
the findings of the Comrmission.
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Allocation of Funds for Child Welfare
•
2522. SHRI P. RAJAGOPAL

NAIDU: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether Government are allot-
ting more funds for child welfare in
the sixth Five Year Plan; and

(b) if so, how much?




